~T0 EE PURLISUBD IN PART IX GECTION 3(41) OF THR GAZ TLE
OF INDIA

Gevarmient f Indix
Central Beard ef Direct Tgﬂigs

. oy

New Delhi, Datieds | an oV, {X¥)

{L.Dlib TaX )

e, (M {¥, Ye, 262/18/85-177) 3 In sxaycise ¢l the powars
cenferred by smub-sectisn (1) of Sectien 1214 of the Incene-tax
Act, 1961(L3 of 4961) and, in superssessien off all previeus
netifications in this regard, the Canitrgl Jeprd of ilrect

Taxes hereby directs that the Ceuustssienars pf Incone-tax
fégpeﬂa) of the Charges specified in elumnf1) of the

siule belew, shall perferm their functisns in regpect of
such persensg aszessed to Incere~tax er Surtakx er Intersst tax
in the Inceme-tax Hards, Clrcles, Districtg &nd Nanges

specified in the cerrespsnding entries in clsumn (H & (3)
thereef g3 are ugrrieved Ly ay of the erderis nentisned in |
c¢lause(a) te (h) of gub-zeciion(1) ef Sectish 11 o Uermonics
(Prefits) Sur-tex Act, 19687 ef 1064) anéd dib-pectien(1) ef
Bectien 15 of the Intersst Tax Aet, 197W(LS BT 1974) end alse
in respect of such perseng er classes of perjpens gs the Toard
has dirscted or nay éirect in future in sccerdmce vith the
zgnfﬁ.sima of clauge (1) of sub-gectian(2) »f sectien 246 of
e Inceme-tax 4ct, 1961, ' :

ECERDULE
CIT{A) Charges Incens-tax Wards/ Range of Ingpecting
with K Qrs, Circles/Districts gﬂt C‘fmﬁésaimnws
1 ' - | c i

1s Commlsaiener ef 1w 110 Central Cir.& 1.IAC,Can,
Inceue-tax( Appeals), 2. e I Range-1
Cantrgl-I, a. =il LI  2.14C,Cen,

- Bembay. ‘ . -f9- Range-I1I,
5 [ ] "{k" 30 IAG, Gm.
6, -tig- Lange~1iI,
?o N
. "'df.“ ' =
9. "h‘“‘
11, - -
12( ""“"‘ )

2. Commiscisner of 1, IT0 Central Civ,f 1. IAC, Cen,
Incene~tax( Appeais}, 2. -t~ X Range-IV
Canbral-I¥, . P 2, IAG, Cen,
Bexbay. . - B Range-V,

' e Db~ 3 3. IAC, Cen,
’ e Range-V1I,

Srea .2;



2

1 2 3
8., IO Cen,Cir, XAVI
90 -“"_' m:z
10 ~ip- XVIII
3+Conmisgisner of 1. IT0 Cen, Cir, XIIX t. I1&C, Cen,
Incene-tax 2. - o= v Range.VII
{ Appesle), E. ~d8- ) 2« TAC Cen,
Central-E, @" . ~de. - WI Range-VIII,
- Bembay, _
5 0. N = WII
£t. -dp- WILX
. 7 . - “- mx ,
9. - XXX
41~ - XXX
f01 . -dn- X}CZEI
i 1B s - XXXIIX
(],-1 L] -*" xmv F
Cthe ~de- XXV
ll{*! . "‘.- va
fﬁ » ‘-“— : X‘(HII
W17 o ~de-  XXXVIIZ

Whereas an Inceme.tax Circle Uard,

theresf stands transferred by this Netific
charge te anether charge, anpeals eriging | <ok
trict or

mafe in that inceno-tax civele, ward er di
thereef gne pending :mmd.iately befers the

netificatien befere the Cenmigsiensr ef IN

of the charge ifrem when the incenme-tax
or range oy nart thereof ig transferrod

with by thae Cenmisgisner ef mcme-tax(
te whenm Lhe said circle, ward er distrie
' t\h_eruf is translerrad,

This Notificatien shall take efiech

_ Central

Te .

The Manager,

Gert, of India Press,

Mayapuri, New Delhi,
Ceny te :
1. The Chisf Cemmnissiener ef I1tcenme-taxi
2. The Registrar, Incone-tsx Apmscllate T
The ADI(RS&P),(Bulletin), Nesw Delhi,
. A&, VI/BD s-um;mns. '

NESTE

Shaahtri Bhaven, New Delhi,
. ITCC Sectien { 2 cepies ),

O\

thig netificatien tcokes sfTect; be transfw

. The Jeint Gecrstary and Legal Aiv:i.ser' hinistx-y of

steiet T part

tien from ene

ut of asseconents
art

date of this
me-~tax{ Appeals)
cirele dni district
1 frent he datae
redi te pnd degit

deals) of e charss
:;. P angu 01‘ pa&t -

frea ,}5-1 1-&5.‘ |

Chopd
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bunal., Bentbay.
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